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IN THE MATTER OF: 

BEFORE THE NATIONAL GREEN TRIBUNAL, 
EASTERN ZONE BENCH, KOLKATA 

ATANU BORTHAKUR 

SI. No...A9UI.... 
Dale...&.J2R5 

ORIGINAL APPLICATION NO. 05/2025/EZ 

UNION OF INDIA & ORS. 

Pratiara Rasha 
Karmrup (Metro) 

Versus 

COUNTER-AFFIDAVIT OF THE RESPONDENT NO. 4, POLLUTION 

CONTROL BOARD, ASSAM. 

I, Shri Gokul Bhuyan, aged about 59 years, working as Member Secretary, having its 

office at Bamunimaidan, Guwahati-781021, Assam do hereby as deponent solemnly 

affirm and state as under: 

1 

Applicant 

1. That I am the Member Secretary in the Pollution Control Board, Assam and I am 

fully conversant with the facts and circumstances of the present case and i am 

duly authorized to affirm and swear this affidavit on behalf of the Pollution 

Control Board, Assam. 

Pratima Rabha 
NOTARY 

Kamrup(Metro), Guwahati, 
Regd.No.-KAM-27 

Respondents 

2. That the present affidavit is being filed in compliance with the Hon'ble Tribunal's 

Order dated 17.01.2025 and 18.02.2025, passed in OA No. 165/2024/Ez. Vide the 

aforesaid Order, the Respondent No. 4, Pollution Control Board Assam, 

computation of Environmental Compensation. 

Regd.No.KAM-27 (hereinafter referred to as "the Board") has been directed to file a counter affidavit 
Ex.Dt. 26-2-28/ 

Faflecting action taken by the Board against the illegal miners towards 

3. The answering respondent like to state that. the Board has taken the following 

steps concerning illegal mining activities and environmental compliance: 

27 FEB 2025 

a) The Board has issued a public notice dated 06-12-2023 to all projects of 

Sand/riverbed material mining, directing them to mandatorily apply for 



Pratia1a Rabha 
Kamrup (Metre) 
Regd.No.KAM-27 
Exp.Dt. 28-02-29 

VmEN4 With 

Pratima Rabha 
NOTARY 

Consent to Establish (CTE) and Consent to Operate (CTO) before 

commencing any mining operations. 

Kamrup(Metro),Guwahati, 
Regd.No.KAM-27 

b) The Board has granted necessary consents (CTE/CTO) to eligible units, 

subject to the condition that operations shall begin only upon obtaining 

Environmental Clearance (EC) from the State Environment Impact 

Assessment Authority (SEIAA). Additionally, no mining activities shall 

Commence unless the District Survey Report (DSR) is duly approved. 

[The Copy of Public Notice dated 06-12-2023 is 

annexed as Annexure- A] 

The Board has coordinated with all relevant state authorities and 

stakeholders to ensure compliance with the applicable environmental norms 

and regulatory frameworks. 

respect to specific respondents: 

31-03-2025. 

2 

a) Respondent No. 8 has been granted Consent to Operate (CTO), valid up to 

[The copy of the CTO and EC for respondent no. 

8 are annexed as Annexure-B& C respectively] 

b) Respondents No. 9 to 11 do not have any official records indicating that they 

have applied for any CTE or CTO with the Board. 

5. That at present, the Board has not undertaken any computation of Environmental 

Compensation against any mining unit. However, necessary actions will be taken 

as per the applicable environmental laws and as directed by this Hon'ble Tribunal. 

27 FEb 2025 

6. That as regards the averments made in the prayer of the application, the Pollution 

Control Board, Assam is duty bound to abide by any directives passed by the 

Hon'ble Tribunal in the present facts and circumstances of the case. 



7. That the answering craves the leave of this Hon'ble Tribunal to file additional 

affidavit, if required. 

I, the deponent herein above, do hereby verify the contents of this affidavit to be true and 

correct to the best of my knowledge and belief, and no part of this affidavit is false and 

nothing material has been concealed therefrom. 

Verified at Guwahati on this &Tday of February, 2025 

MEN 

Pratiara Rabha 
Kamrup (Metre) 
Regd.No.KAM-27 
Exp.Dt. 26-02-20/Cr 

AsSAM 

VERIFICATION 

Identified By 

AdvocatelAdvoc�te Glerk Enrl, No.A06.].15..s.. 

Pratima Rabha 
NOTARY 

Kamrup{tetro), Guwahati, 
Regd.No,-KAM"27 

DEPONENT 

27 FEb 2025 

DEPONENT 


























